
FORM A
PUBLIC ANNOI]NCEMENT

[Under Regulation 6 ofthe Insoh)ency and Bankruptc, Boad of India (Insolyency Resolution pracess for
CarporatePefi o s) Regulatiohs, 2 0 I 6l

FOR THE ATTENTION OF THE CRXDITORS OF
I\'/S. INFINITY FAB ENGINEERJNG COMPAIIY PRWATE LIMITEI)

RELEVAI\T PARTICULARS
I {AME OF CORPORATE DEBTOR I,'S. INFINITY FAB ENGINEERING COMPANY

PRIVATE LIMITEI)
2 )ATE OF INCORPORATION OF CORPORATE

)EBTOR
1710E/1992

J AUTHORITY UNDER WHICH CORPORATE
]EBTOR IS INCORPORATED / REGISTERED

RIGISTRAR OF COMPANIES, BANCAIORE

4 :ORPORATE IDENTITY NIA4BER / LIMITED
-IABILITY IDENTtrICATION NUMBER OF
]ORPORATE DEBTOR

u851r0KAl992PTC013449

5 {DDRiSS OF TTIE REGISTERED OFFICE
{ND PRINCIPAL OFFICE 

'IF 
ANY) OF

]ORPORATE DEBTOR

PLOT NO. 31, MACHHE INDUSTRIAL AREA!
MACHHE, BELGAUM, KARNATAKA- 590014

6 NSOLVENCY COMMENCEMENT DATE IN
TESPECT OF CORPORATE DEBTOR

27/06/2017

7 ]STIMATED DATE OF CLOSI]RE OF
NSOLVENCY RESOLUTION PROCESS

26t01n0ta

8 )JAME, ADDRESS, EMAIL ADDRESS AND
rHE REGISTRATION NUMBER OF TIIE
II.ITERIM RESOLUTION PROFES SIONAL

MR LAXMAN DIGAMBAR PAWAR
FLAT NO. 16, FIRST FLOOR
BHAKTI COMPLEX, BDHIND
DR AMBEDKAR STATUE, .

PIMPRI, PUNE-411018
Mobile No. 9921516368, 9422327 951
Email - cmapawarl@gmail.com

REG NO. rBBI/'IpA-003,{p-N000152017-18/10104
9 LAST DATE FOR SIJBMISSION OF CLAIMS 14/01t20r7

Date- 29/0612017
Place : Pune

Notice is hereby given that the National company Law Tribunal has ordered thiiommencement of a corporate
insolvency resolurion prccess against the I4/S. INFINITY FAB ENGINEERING COMPANY PRjiIy'ATE
LIIIIITED on27/06/2017.

The creditors of NIIS. INFINITY FAB ENGINEERING COMPANY PRIVATE LIMITED. are hereby cajted
upon to submit a prcof of their claims on or before 14107 12017 b r},e lnterim .esolution professional at the address
mentioned against item 8.

rhe financial crediton shall submit their proof of claims by electronic means only. The operational crcditoN,
including worknen and employees, may submit the proof of claims by in persoq by post or elechonic means.

Submission offalse or misleading proofs oi claim shall attract penalties.

LAXMAN DIGAMBAR PAWAR

e;:w


